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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL; i"
^  PRINCIPAL BENCH; NEW DELHI.

c.p. No.

IN

O.A. No. 2443/1999
N.eu_D0lhi:_thia„the /6 - day of r(/n<:Ui ,2001V'

,  jh!0"N*BLEL HR^S-RIaQIGE'-j'-UICE CHAIRnAN (a)
'  "'HDN*3LE DR.A;.\/E0A\/ALLI,flEr'1BER(3)

1. Rajneesh Gupta, ACP, Delhi
S/o Shri S.P. Gupta,
R/o E-IV, New Police Lines,
Kingsway Camp, Delhi-1.10009

2. Omvir Singh, ACP, Delhi
S/o Shri H.S. Singh
R/o E-II, New Police Lines,
Kingsway Czunp, Delhi-110009

3. Ajit Kumar Singla, ACP, Delhi
R/o 6, Type-IV,
New Police Colony,
Shalimar Bagh, Delhi.

4. H.P.S. Virk, DCP, Delhi
S/o Shri Harbhajan Singh Virk,
R/o A-4, Type-V,
New Police Lines,
Kingsway Camp, Delhi-110009

5. Ravinder Kumar Pandey, ACP, Delhi
R/o B-440, Meera Bagh,
New Delhi.

6. G.S. Awana, ACP, Delhi
S/o Shri B.R. Choudhary
R/o B-49, West Vinod Nagar,
Delhi

7. Ramesh Kapoor, ACP, Delhi
R/o 28-A, Malka Ganj,
Delhi-110006

8. A.K. Singh, DCP, Delhi
S/o Shri A. Babuchand Singh,
R/o W-I/2, Police Colony,
Andrews Ganj,
New Delhi
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Sanjay Tyagi, ACP, Delhi
S/o Shri V.K. Tyagi
R/o A-1, Type IV, Post Nangli Zalib,
Janakpuri, Delhi

Rajesh Kumar, ACP, Delhi
R/o B-1, New Police Lines,
Kingsway Camp,
Delhi-110009

R.K. Joshi, ACP, Delhi
S/o Shri I.L. Joshi
R/o N-546, Seetor-8,
R.K. Puram, New Delhi-22

R.C. Singh, ACP, Delhi
R/o Quarter No 1, Type III,
PP Pitampura, Delhi.

M.K. Sharma, ACP, Delhi
R/o G-250, Nanakpura, New Delhi

A.K. Ojha, Addl. DCP, Delhi
R/o LF-15, Tansen Marg,
New Delhi.

Mahabir Singh, DCP Delhi,
R/o D-II/68, Pandara Park,
New Delhi.

U.K. Choudhary, Addl. DCP, Delhi,
R/o 5, Jai Singh Road, New Delhi.

R.K. Jha, ACP, Delhi,
R/o B-3, Type-IV,
New Police Lines,

Delhi- 110009.

P. Dass, Addl. DCP, Delhi
S/o Shri Adil Ram,

R/o G-4, New Police Lines,
Delhi-110009.

(By Ad\/^^Shri A;^K.%e te ra)'^
... Petitioners

Versus

1. Shri Kamal Pandey,
Secretary Ministery of Home Affairs,
North Block, New Delhi
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2* Shri Bhatnagar P»*S,
Chief Secretary,"

Gov/t.^ of NCT,
5, Sham Nath flarg"^"

Del hi -54il

3o' Shri C.fl.yasudev/V
Secretary,'
ninistry of Financay

Depariment of Expeditur®,
Govt.^ of Indiay
North Blo.ck'^i^
Neu Oelhiyi

Shri A jay Raj sharma",^ ̂
Commissioner of Polic®y^

Del hiV
Pol i ce

Neu Dslhi-2

Police Headquarter^
. R e sp o n ds n t s"".'

^  (By Advocate; Shri N'.S.Mehta for R-1
vJ and Shri \/ijay pandita for R-2)

-ORDER

Heard both sides on C .P .No «2 62 /20 0 0;^^

2. Pursuant to the TribunalVs order dated 28,'l,'2000

in OA No'j2443/99', respondents have taken a final decision

in the matter and issued order dated 3].'10,~200O(copy

taken on record)ii^

3,' Although it has been issued beyond the time permitie

in order dated 28 .^1 i^2000^ uhi ch should ha\/e been'^av/o ided^

that by itself is not sufficient to initiate contempt

proceedings against respondentsof

4^^ During hearing of the CP^ applicant^V counsel

Shri Behera has contended that the number of scales

introduced by order dated 30 .hO .•2000 i's at v/ariance

uith the number of scales mentioned in responcPnts*

reply affida\/it dated 16^10^^200O'J

5^ If applicants^have any griev/ance on the pay

scales introduced by respondents' order dated 30.-10.'20 0 0

it is open to them to challenge the same s^erately in

accordance uith lau',' if so adv/ised, but it cannot be
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made a ground to initiate contempt action against

reapondentsy

6j Uith the aboua obsaryations,' the CP dropped^

fcldtick's are dischargsd^

( DR.A,VEOA\yALLl )
MEneER (3)

/ug/

AOIGE(s.r;

VICE chairman (a)


